
OFFICE OF THE PRINCIPAL DISTRICT 8:: SESSIONS JUDGE (HQS),
TIS HAZARI, DELHI

OFFICE CIF CHAIRPERSON (ELECTION CO ),
DBA ELECTIONS-2024

No. i/EC/IIIBA/2025 Dated 07.02.2025

To,
Sh. Atul Kumar Shanna,
Hony. Secretary,
Delhi BarAssociation.

Sub: Compliance of Orders dated 25.11.2024 and 17.01.2025 of
the I-Ion’ble High Court ofDelhi.

Respected Sir.

Please refer to our letters dated 27.11.2024, 30.11.2024,
03.12.2024. 05122024. 17.12.2024. 21.12.2024, 20.01.2025 and
03.02.2025 regarding appointment of Returning Officer/Election
Commission. (Cc pies enclosed)

It s impressed that vide aforesaid letters, the Election
Committee has repeatdly requested the Delhi Bar Association for
appointment of Returning Officer/Election Commission as'well as to
comply with the order dated 17.01.2025 of the I-Ion’ble High Court of
Delhi for appointment of Returning OfficerfElection Commission. The
Committee had also requested to take necessary steps for procurement of
EVMsfBallot Pa}: ers. setting up card reader machines and other equipments
well in time. having regard to the date of election i.e. 28.02.2025. No
response has yet been received from the Delhi Bar Association in this
respect.

In view of above. I have been instructed to inquire as to what
steps have been taken by Delhi Bar Assoiciation for compliance of the
aforementioned lztters as well as to comply with the directions of Hon’ble
High Court of Delhi for appointment of Returning Officer/Election
Commission.

Pieise treat this on priority" basis.
Thanking you.

de- - -f ? 3! Yot%s#%F'ieri1y,

ta/_ 6);¢?,,',.,-,,.;,¢, For No al Qfiicer,
.::>rz-4 C-6 -1° uf Election Committe DBA 2024



Nof E63‘ EC/DBA/2025 Dated 01.02.2025 . 0 I ' :8 2825.

Copy to-
l) The Registrar General, H0n’ble High Court of Delhi. New Delhi.
2) Sh. Gagan Nagpal, Joint Registrar (Mgt & Coord. Cell-I). DHC
3) PS to Ld. Principal District & Sessions Judge (HQs,. THC. Delhi.
4) PS to Ld. Principal District & Sessions Judge (West |. THC, Delhi.
5)/The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

Q-/with directions to upload the same on the official we :bsite of Delhi
District Courts, Tis Hazari Courts, Delhi.

6) R & I Branch (I-IQ), THC, Delhi with direction to display the same on
all notice boards and other necessary places. 3"kt f

/

For Nodal Offieer. Election Committee
DBA Election 2024
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OFFICE OF ‘THE PRINCIPAL DISTRICT & sasstons JUDGE (HQs).
TIS HAZARI, DELHIOFFICE OF CHAIRPERSON (ELECTIONCO ),

DBA ntecrrons-2024
I~» anNo. crona/2024 Dated 21.11.2024

To,
(i) Worthy PI¢Sl;d€fllZ,
Delhi Bar Asso ziation.

(ii) Hony. Secretary,
Delhi Bar Asso ziation.

Sub: C ompliance of communication dated 25.11.2024 of the
I-lon‘ble High Court ofDelhi.

Sir.
P ease find enclosed herewith copy of the communication

dated 25.11.2014 received from the I-Ion'b1e High Conn of Delhi together
with copy of tie order dated 20.11.2024 of the I-ion’ble High Court of
Delhi in the case ofLab? Shanna & Om. Vs. Union oflizdia & 01$.

Ir. this respect. you are kindly requested to inform as to
whether the onler stands complied with insofar as the appointment of the
Returning Officer and Election Commissioner is concerned.

Please treat this as most urgent.
Clad. You s Sigcerely.

CW’
1%'1 Q"? Election Committee DBA 2024

D

4'é??8-*
/-,\G2-B2-

Encl: Céommurication dated 25.11.2024 of Hon'ble High Court of Delhi,
No. 4' 228 II-‘AC/DBA/2024 ,- 7,.
Cgpx to.-— ;5g0._ 2:; NUV in-A
1) The Registrar General, I-lon'bie High Court ofDelhi. New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQ5), TH(j_ [)¢1hi_
3) PS to Ld. Principal District & Sessions Judge (West). THC. Delhi,
4) The Dealing Assistant, Website Committee, Tis H3131-i Qom-ts, Delhi

with directit-ins to upload the same on the 0ffiCia1\veb5i’[g of Delhi
District Courts, Tis Hazari Courts, Delhi,

5) R 341 Bfanflh (HQ), THC, Delhi with direction to displav the ame on
all notice bc ards and other necessaiy places '3 at 2Nodal Officer, EICCUOII Committee

DBA Election 2024



i
|.

, ' r [_r

OFFICE OF THE PRINCIPAL nrsrntcr & SESSIONS JUDGE (Hos),
TIS HAZARI, DELHIOFFICE OF CHAIRPERSON (ELECTION COMMITTEE),

6 ‘)0 32> I 6? 0 g Z DBA ELECTIONS-2024No. IECIDBAI 024 4 Dated 30.11.2024
To, -
(i) Worthy President,
Delhi BarAsso| ziation.

(ii) Hony. Secretary,
Delhi Bar Association.

Sub: Compliance of communication dated 25.11.2024 of the
Hon'ble High Court of Delhi.

Sir.
P ease refer to our earlier letter dated 27.11.2024 regarding

compliance of izommunication dated 25.11.2024 received from the l—Ion‘ble
High Court of Delhi together with cop)" of the order dated 20.11.2024 of
the Hon‘ble High Court of Delhi in the case of Lal1'tSl2azma ¢£' 01:5‘. Vs.
Union oflbdia d: 01s.

I am directed to request you for taking steps for appointment
of Returning Officer and Election Commissioner immediately, having
regard to the late of elections as well as to complete the verification
process for pro. timit}; cards.

;_<»;-a;g.¢-'~=- ‘*¢7’e¢~/'
Yours Sin erely.

[eke-A0/; #716’) fiflvinf ‘

P5”"" " 1° 17 Nod 10 'cer.
6' fir» 420 E7 Election Committee DBA 202-'1

No. 90 IILC/DBA1202 ~ ~-,-379,5‘Q ,m_ .
1) The Registrar General, I-ion'ble High Court of Delhi. New Delhi_
2) PS to Ld. Principal District & Sessions Judge ll-lQs), TI-{C_ [)¢1hi_
3) PS to Ld. Principal District 8-: Sessions Judge (West). THC. Delhi,
4) The Dealing Assistant. Website Committee. Tis Hazari Courts Delhi

with directions to upload the same on the official website ofljelhi
District Courts. Tis I-lazari Courts, Del}-1j_

5) R & I Branch (HQ), THC, Delhi with direction to display the Same on
all notice boards and other necessary places. Akg

. % tr‘N0dal Officer. Election Committee
DBA Election 2024
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OFFICE OF TI-11B PRINCIPAL DISTRICT & SESSIONS JUDGE (Hos),
TIS HAZARI, DELHIOFFICE or CHAIRPERSON (ELECTIONCO ),

' 3 » Q; DBA ELECTIONS-2024No. 6 9% /no/ling/‘$624 Dated 03.12.2024
To, _ _ g-_ i
(i) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretary,
Delhi Ba.rAssoci~atio1:i.

Sub: Co rnpliance of communication dated 25.11.2024 of the
I—Io n“ble High Court of Delhi.

Sir.
Please refer to our earlier letters dated 27.11.2024 and

30.11.2024 regarding compliance of communication dated 25.11.2024
received from the Hon’ble High Court of Delhi together with copy of the
order dated 20.1 1.2024 of the I-lon'ble High Court of Delhi in the case of
La11'tS12.amiia 2% Ors. T/Is‘. Union oflndia & Qzs wherein the I—Ion’ble High
Court has given -lirections which are reiterated as under:—

.“4 in View the aforesaid, this Conn‘ directs' fie

.D11s'fici" Court BarA.ssoci1sti0ns and fire Defizi High Court
BarAsroc1Ziifi'0n to appoint a Rctzuzzing Ofifccr along wzifii
an Elcwtion Commissioner on or befbre 26”’ November;
2024.

Considering the fact that the Delhi Bar Association is vet to
appoint the Retu-ning Officer as well as the Election Commissioner. ii mav
be impressed that considering the nature and volume of work involxied. am;
fl.1I’[h8I.' delay wo .1ld be hampering the process.‘ The Delhi Bar Associatioii
is, accordingly, requested to appoint the Returning Ofiicer as well as the
Election Commissioner imrnediately in order that the election process can
be proceeded wiih.

We may also invite your attention to the fact that
appointment of the Hon'ble High Court provides for &ppQi{1[1'n¢n[ of
Committee by tlte Hon'ble District Judge in the event of failure of th B. . . _ i e arAssociation to pi -oceed with the election process. In this respect vow, kind
attention is invited towards the following directions made b‘: thé H ~b1
High Court in L1l1'tS1z&nzia & 0119. Vs. Union oflndia .2 01$. dispotigd (ii
on 19.03.202.111-

"{F913! 95¢ Wm; 31¢ flII3'tl'1JgBa.rA.§sociati0n do not



’\

commence tbe election pmceszs‘ by tire date Stir!!!/81?d
bereniabove, tire saldfimction shall be deemed toilmvebeen
ennusted to .2 Committee compnlsfirg IWO P=1*'!'iW=$1d¢11¢§'
and two secretaries as WEUBS bya lawyernomioiited by the
concerned Dzlrnzfct Judge or Registrar of die Ivbanal or
Regrlsirar Genenil of this Court as the case may be.
Comznfflee wifi only take decisions to ensure trial? electrons‘
are condhctedon nine andnz a fazhandnanspairiitmflnfldfi
1111;? Committee sbaflnot exercise any other
fizocfion and will not be den’ to have superseded lite
Executive Committee aftize Ba.rA.ss'ociatr'on. "

In view of the above. we may reiterate our request that the
Returning Officer and Election Commissioner may be appointed
immediately without any fiirther, delay in order tha the directions of the
I-Ion’ble High Court can be complied with effectively and at the earliest.

nmt ?°v-wad Yours Sincerelx
I

* Elcdim Ccrm-i+l'@t'_ 1 odal Officer,'5"-1>it»i*1>§*=’—“'~, ~ 669%-=1 Election llormriittee DBA 2024
No.5c'?‘?>/EC/DBA/2024 Dated 03.12.2024
Copy for information to- . \' " ' * '
1) The Registrar General, Hon’ble High Court of Del ‘ll, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQ ;), THC, D@1hi_
3) PS to Ld. Principal District & Sessions Judge (West), T1-IC_ D311-1i_
4) The Dealing Assistant, Website Committee, Tis Ha zari Courts..Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis I-Iazari Courts, Delhi.

S) R & I Branch (HQ), THC. Delhi with direction to clisplay the same on
all notice boards and other necessary places.

i A ‘iv: i\%dal Officei. Election Committee
DBA Election 2024
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OFFICE OF THE PRINCIPAL DISTRICT at SESSIONS JUDGE (HQS),
TIS HAZARI, DELHIOFFICE OF CHAIRPERSON (ELECTION COMMITTEE),

__ DBAELECTIONS-2024No.é’5Z‘{6‘¥/EéilI)61lZ*.A/2024 I _ Dated 05.12.2024
- (REMINDER)

To,
(i) Worthy Presii dent,
Delhi Bar Association.

(ii) Hony. Secreiery,
Delhi BarAssociation.

Sub: Cnmpliance of communication dated 25.11.2024 of the
1-1-)n'ble High Court of Delhi.

Sir.
This is in continuation of our earlier letters dated 27.11.2024.

30.11.2024 and 03.12.2024 regarding compliance of communication dated
25.11.2024 received from the 1—1on‘ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the Hon'b1e High Court of Delhi in
the case ofL:-zlr'i‘Slzanr1a 4% 015'. V3‘. Union offirrdiaé: 01$.

We may also invite your attention to the fact that
appointment 01' the I-1on'b1e High Court provides for appointment of
Committee by trie Hon’b1e District Judge in the event of failure of the Bar
Association to proceed with the election process. In this respect, your kind
attention is invited towards the following directions made by the I~Ion'ble
High Court in l;alI'tSn.azzna & 015'. V3: Union oflndia & Ors. disposed of
on 19.03.2024:-

"38 (1') lh the even; tlze eznlmhg BarAssoc1Zs.o'0n do not
commence the election pmeess by the date @u1azed
lzeneiztabove, the saidlimcfion sball be deemed to have been
¢t2l'I'lL51'fitl to 2 Committee eompnlszrig two past p_('e,§'jd¢g[g
and two secretadcs as Welles by a lawyernominared by the
canoe-nee’ District Judge or Registmr of die Tribunal or
Reginlmr General of tins‘ Court as the case may be, I513,-
Canm.u'fi>ee will onbl nuke decistions to ensure that elflctfggg

-are ea.aa'uctecl an time andm e fiirmd tnm.spa.rentmanne;1
11:13"tislmllnot exereise any other e
fimctmn and will not be deemed to nave srqaezseded the
Execu rive Committee aftfze BarAss0c:lan'on. "

C ansidering the fact that the Election CQlnmisgioner is \ C1

%*“<~
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not appointed, we would be constrained to take up the matter with the Ld.
District Judge for appointment of the Election Commissioner in terms of
the directions, in case the Election Commissioner and the Returning
Ofiicer is not appointed. éfllttr ‘

/;1"4-$63 °/2°,’ Yours Sincerely.
Ni r .Jon-r,_,¢,, Nodal Officer.

éC_9;, v~f . Election Coinmittee DBA 2024
¢-— ( Q

No. Q5166 ?EC/Dglk./2024 Ilated 05.12.2024

Copy for information to-
1) The Registrar General, I-1on"ole High Court of Delhi. New Delhi.
2) PS to Ld. Principal District & Sessions Judge (I-1Qs). THC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (Westl. THC, Delhi.
4) The Dealing Assistant, Website Committee, Tis I-Iazai Courts, Delhi

with directions to upload the same on the official website ofDelhi
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to disolay the same on
all notice boards and other necessary places. §r{\( ‘

(

' Nodal Officer. 111-ecti n Committee
' DBA Election 2024

E if
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OFFICE or THE PRINCIPAL DISTRICT & SESSIONS JUDGE (HQs),
> Itsrtszmuttizatru
; OFFICE on CHAIRPERSON (ELECTION COMMITTEE),

-='1— 5&6 - '¥5o;QBAELECTIONS-2024
No. /EC/DIBA/2024 Dated 17.12.2024

. ___A

TO, 1 3 ‘r 1; "
(i) Worthy President,
Delhi Bar Association.

(ii) Hony. Secretar y,
Delhi BarAssocia lion.

Sub: Con:.pliance of communication dated 25.11.2024 ofthe
I-lon’b1e High Court ofDelhi.

Sir.
Please refer to our earlier letters dated 27.11.2024,

30.11.2024 and 02.12.2024 regarding compliance of communication dated
25.11.2024 received fi'0m the Hon’ble High Court of Delhi together with
copy of the order dated 20.11.2024 of the I-lon'ble High Court of Delhi in
the caseof4% 01$. Vs. Union oflndia & 015'.

I an directed to ask you whether Returning Officer and the
Election COlTlIT1lSS1lOI1€1' have been appointed by the Delhi Bar Association
for the upcoming. elections and if not, please taking necessary steps for
appointment ofReturning Officer and Election Commissioner immediately.

/-¢_=r§_¢.':-=rYc4’c= J,. Yours infierely.

,__ (%a,.fl,,Q/2 Noda O cer,
__ _ ,, , '3 ' so Q L Election Committee DB1}. 2024

"”' '9 QC 2§HfNo. 4 5°q'% /ECl"I)BAl2024 . ' '
Copy to-
1) The Registrar (-ieneral, Hon’ble High Court of Delhi, New Delhi.

' 2) PS to Ld. Principal District & Sessions Judge (HQs), THC, Delhi.
3) PS to Ld. Print ipal District & Sessions Judge (West), THC, Delhi.
4) The Dealing Assistant. Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the oflicial website of Delhi
District Courts. Tis Hazari Courts, Delhi.

5) R & I Branch (1-IQ). THC. Delhi with direction to display the same on
all notice boar: ls and other necessary places. ail/\€( -

I

Nodal Officer. Election Committee
DBA Election 2024

c/c A
, .
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OFFICE OF THE. PRINCIPAL DISTRICT & SESSIONS JUDGE (HQS),
TIS HAZARI, DELHI

OFFICE ¢JDF CHAIRPERSON (ELECTION COMMITTEE), .
r Lover M; BA ELECTIONS-2024NOT? /noting?/3% Dated 21.12.2024---ii

-.-\

‘Z1 T3211To, -
(i) Worthy President,
Delhi BarAssociation.

(ii) Hony. Secret ary, '
Delhi BarAssociation.

Sub: Compliance of communication dated 25.11.2024 of the
Hr n‘ble High Court of Delhi.

Sir,
Please refer to our earlier letters dated 27.11.2024.

30.11.2024. 02.12.2024 and 21.12.2024 regarding compliance of
communication iated 25.11.2024 received from the Hon’b1e High Court of
Delhi together with copy of the order dated 20.11.2024 of the 1-Ion’b1e
I-Iigh Court of Ilelhi in the ease ofLal1't.S’1za:ma ¢% 01$. Ks". Union offlzdia
¢§: O15‘.

I am directed to ass }ou whether Returning Officer and the
Election Comm. ssioner have been appointed by the Delhi Bar Association
for the upcomirg elections. If yes. please inform the Election Committee
qua the same at the earliest and if not, please taking necessary steps for
appointment of i {eturning Officer and Election Commissioner immediately.

It is also impressed that in terms of order dated 17.12.2024 of
the I-Ion’ble High Court of Delhi, the date of election has been scheduled
for 07.02.2025 and the scruntit}-' process have to he completed on or before
10.01.2025. Your good offices are, therefore, once again requested to
inform the Ld. Members as to availability of the Proximity Cards with the
undersigned for their timely collection, having regard to the date of
elections.

/bYL9 fire) e Q! _

\Niu-l/ Yours Sin erely.-
aez (~15 0/3» "1"" »
)>,5-46-c» '1.P"‘~l (_q_L'3’ _ Nogibgicer.

Ne?q3O 3 IBLCIDBA./2-524 , Elficnon committee D1?‘ T2024"

1) The Registrar General, H0n'ble Hlgh Court of Delhi, New Del}-1i_
2) PS to Ld. Principal District & Sessions Judge (}-{Q3}, THC Delhi

N
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3) PS to Ld. Principal District 8: Sessions Judge (West). THC. Delhi.
4) The Dealing Assistant, Website Committee. Tis Hazari Courts. Delhi

with directions to upload the same on the official website of Delhi
District Courts, Tis Hazari Courts. Delhi. PM

5) R & I Branch (I-IQ). THC. Delhi with direction to displa v the same on N"
all notice boards and other necessary places. %|5q\< f 981

/ Sr

Nodal Officer. Election Committee iii
D 3A Election 2024
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OFFICE or THE PRINCIPAL DISTRICT at SESSIONS JUDGE (HQS),
TIS HAZARI, DELHIOFFICE or CHAIRJPERSON (ELECTION com/nrree),

‘;! /Z -— 31/ ' 7 DBA ELECTIONS-2024No. /ECI.DBA/2024 Dated 04.01.2025
To,
(i) Worthy President,
Delhi BarAssoc iation.

(ii) Hony. Secretary,
Delhi Bar Assoc iation.

Sub: A; ipoinimem ofReturning Officer and Election Commission.
Sir.

Plnase refer to our earlier correspondences and response
dated 23.12.2021 (copy enclosed). in this respect, we may state that at the
end of the Election Committee, the Level H work in relation with
proxiriiiry cards stands already over, except for the flesh applications that
are filedfreflected on the website relating to the processing of application
for issuance of Proximity Cards.

A: you are aware that as per the eligibility criteria laid dovm
by the Hon’b1e High Court of Delhi in the judgment of Lalit Slzacma &
Om T/Ts. Union .0fZrzd1'a & 015', the declarations forms so received have
already been SCllllZlI1lZ€d for the purposes of assessment of the eligibility.
The same have already been communicated to the Bar alongwith the list,
with clarification that the same is subject to successful completion of
Proximity Cards being looked after by an independent agency.

The objections have also been dealt with by the committee
and it is found t1at there is a repetitionire-flirig of the representations by
the Ld. Membe:'s of the Bar. Having regard to the iime1in¢5_ it Stands
clarified and coinmuriicated that the Committee would not entertain any
fi'esh representation, having extensively dealt with the representations and
objections, after arovision of ample opportunities.

I have been instructed to inform you that since the ofiice of
the Delhi Bar Association is already aware of and has the records of Level
III of the Verification Process relating to preparation of proximiiv cards,
there appears to be no hindrance in appointment of the Retuming—Officer
and the Election Commission. You goodselves are accordingly requested to
immediatel)-' appoint the same.

_ u As far as the Bar's intention to file some applicarigns for
clarification/extension of time is concemed, it is requested that since {here
is no order as 0 now, the rimelines of the Hon’ble High Cmm of Delhi
have to be ensured. act“

I‘
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It is, therefore, requested that the lletuming Officer and the
Election Commissioner are *1PP°imed 1mm_ed1ate1§' H} Ordfir til?-'11 the
directions of the I-Ion’b1B H1511 CQUTT °fD°1h1 E11’? 6011119 led “nth in letter
and spirit and the Returning Ofiicer and the Election Cmnmrssloner would
have gufiicient time to make arrangements forthe elec :t1on. An}: delay in
their appointment would directly affect the election process.

5>'t"'iE{d°"/-,
M Yours Sinks rel};

[GA ffi-=w'y)~7¢r '3 ii‘ £1’ ‘
(-1-¢=<?‘1 NOd O cet-_

qbfidi;/6,,;)3_.f‘, #4 Q’; *1 Q Election Committee DBA 2024
No. [EC/DBA)‘2024
Copy to-
l) The Registrar General, Hon’b1e High Court ofDelhi, New Delhi.
2) PS to Ld. Principal District & Sessions Judge (HQS), THC, Delhi.
3) PS to Ld. Principal District & Sessions Judge (West), THC. Delhi.
4) The Dealing Assistant, Website Committee, Tis Hazari Courts, Delhi

with directions to upload the same on the ofiicial welosite ofDell1i
District Courts, Tis Hazari Courts, Delhi.

5) R & I Branch (HQ), THC, Delhi with direction to display the s e on
all notice boards and other necessary places. é

Nodal Officer, lilection Committee
DBA Election Z02-1
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OFFICE OF '1 HE PRINCIPAL DISTRICT &; SESSIONS JUDGE (HQS),
TIS I-IAZARI, DELHI

OFFICE OF CHAIRPERSON (ELECTION COMMITTEE),
3g-Y, DBA ELECTIONS—2024

N0- /El I/DBA/2024 Dated 20.01.2025

To, I 5
Sh. Atul Kumur Shauna, 1 Q ‘Um
Hony. Secretaiy,
Delhi Bar ASSu)0i8li0I1. .

Sub: Compliance of Order dated 17.01.2025 ofthe Hon’ble High
. Court ofDelhi.

Respected Sir.

_ . am directed to inform you that in terms of order dated
17.01.2025 of the l'ion"ole High Court ofDelhi in the case of Lalifsllflllllfi
& 01:5‘ Vs. Uition ofIndia & 01$. [FWYCQ No.10363/2021], the I-Ion'ble
High Court of Delhi observed as unden-

“9. We also rake into consideration the Resolution passed by
the Secunly Committee of this Court and which has 11': its
meeting held on 09 January," 2025, resolved that all the
Jilecdon Commisszbners, Rcmmihg Officers together with the
Presidents‘/$cc'retarics ofall the Bar /ls.s'0c1er1'0ns would make
176655531?" anangements‘ Ibr procurenzent of ET/TMs.-Ballot
Papers and coordrnare wjdz M's SEC Communications Pvt.
Ltd. fbr setting up card reader maclulnes and other equzjoments
we/1 in Inna. "

, am. therefore directed to request for taking necessary steps
for appointment of Returning Officer=Election Commission at the earliest
as wen as to (.01-npl}; with the order dated 17.01.2025 of the I-ion'ble High
Court of Delh, in letter and spirit.

lhanking you.
/1} a°’d¢>a9

ml /\ , Yours Sin“ rely.' ,,, etc
(46575:/9:: 1/7: Noda O 'cer.
p ‘ lilcction Committee DBA 2024

Encl: Copy c forcler dated 17.01.2025. _ My-,sfig ?tl§.mm
N-<{3’?9’ I/EC/DBM2024 “
Copy to-
l) -The Registrar General. llon'ble High Court of Delhi. .\'ew Delhi.
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OFFICE OF Tl:-IE PRINCIPAL DISTRICT & SESSIU ‘IS JUDGE (HQS)
TIS HAZARI, DELHI

OFFICE OF CHAIRPERSON (ELECTION C()- ),
66%? DBA ELECTIONS-2024

No. /EC‘/DBA/2025 Dated 033022202525

’ ' UTO’ 5 3 r no Z
Sh. Atul Kumar. Sharma,
Hony. Secretary,
Delhi BarAssoo:iation.

Sub: Compliance ofOrdets dated 25.11.2024 and 17.01.2025 of
the I-Ion’b1e High Court ofDelhi.

Respected Sir.

Please refer to our letters dated 2".1 .2024. 30.11.2024.
03.12.2024. 05. 2.202-L 17.12.2024. 21.12.2024 and I‘ 1.01.2025 regarding
appointment of lclemrning Oficer Election Comniissioi

It s impressed that despite repeated retrrzzders. the Returning
Officer Election Commission have not been E-1ppOinI:'i by the Delhi Bar
Association till date. The repi}' of the Bar dated 23. .1202-1. 07.01.2025
and 23.01.2025 -have been considered. The Cornrnitte: is of the view that
that list of eligible members who have submitted the.‘ declarations, have
already been provided while clarifying that it is subjuzt to the successful
completion of p1:oximit}' process. there appears no just cause for delaying
the appointment Since. the Delhi Bar Association itself is aware of the
nurnber 0fp1'0XiIl111T}' application and details thereof. th : re appears to be no
hindrance in proeceeding ahead with the appointment.

In zerms of orders 17.01.2025 of the 1-lo" ‘hie High Court of
Delhi in the case ofLe11't-S'baz:zm & 01:9 vs. Dhiau oflrcbli 4% 015'. [1W'(C)
N0.10363/2021]; the Hon'b1e High Court of Delhi has categorically
observed as unden-

"9. He also rake into consideration the 1f€S01H£iOE passed by
the .S':?ClI1'I[V Comnrjnee of r1213 Cour: and tritfcb has in its
meeting lzeld on 09 January .2025. 1:-_-=0I=‘ed that all the
Elecdon Commissioners: Retzuniag Ofii :.-1-rs rogenber in-":11 tbe
Presidents Secreranes ofall rbe Bar.-asst I rrladons would make
necessary anangemens for pmcuremsnr of E1]/Is Ba./Jot
Papers and coordinate with .\1's SEC Ibmmunicaoons P11:



Ltd rbr semng up cam’reader machines and other equljoments
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it is. therefore. requested to take necessary steps for
appointment of Returning Officer Election Commission at the earliest as
well as to com riy with the order dated 11012025 uf the Hon‘b1e High
Court of Delhi r. letter and spirit. having regard to the date of Election i.e.
28.02.2025.

I: is further requested to take necessary s :eps for procurement
of E\»'_\-ls Ball -t Papers. setting up card reader machines and other
equipments mil in time. having regmd to the date of election i.e.
28.02.2025.

I-D ease treat this on priority basis.
T iani-ting you.

hwwfi A ,i A J fours Sincerely.

u * ‘ -_ For .\oda.l Ofiicer.
5’ ' ‘ T‘ ="‘*"""" ., Election Committee DBA 707-1
i_5.__._£ _~ 1:5,, mg ,§@ir‘Z£-7-4 _ -'

’-6690 .
No. -§Lg /I C/DBAQ025 Dated03.02.2025 Ii 3
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1) The Regisn-. r General. Horfble High Court ofDel1:ti. New Delhi.
2) Sh. Gagan _\' igpal- Joint Registrar (_\/lgt 8: Coord. C ell-I)- DHC
3! PS to Ld. Pr ncipal District 8; Sessions Judge (1-IQs|)- THC. Delhi.
-l) PS to Ld. Pr ncipal District 8: Sessions Judge (West 1. THC- Delhi.
51 The Dealing Assistant. Website Committee. Tis Hazari Courts, Delhi

with Cl11"3Ciin115 to upload the same on the oflicial website ofDelhi
District Cot rts. Tis Hazari Courts. Delhi.

6') R 8: I Brant :1 tHQ). THC. Delhi with direction to display the same on
all notice ht ards and other necessary places. _

"-'b\ L’,

Por Nodal Oflicet: Election Committee
DBA Election 2024


